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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 23 OF 2024

Mr. Naresh Chhetija and Another - Applicant
V/S

Maharashtra State Biodiversity Board and Others - Respondents

Affidavit in Reply to the Obijections to the Working Plan issued by the Office of
the Deputy Conservator of Forests

[, Shri. Mahadev Namdev Mohite, age 47 years, working as Deputy Conservator of

Forest, Pune Forest Division, Pune hereby solemnly affirms on behalf of Respondent
Nos. 2, 4, 6 and 7 as under :-

1. 1 state and submit that | have read the copy of present Application filed by the
Petitioners. 1 crave leave of this Hon'ble Court to further add or amend the
affidavit and / or file additional affidavit, if necessary. | say that, | have been
authorized to file this affidavit on behalf of the Contemnor Nos. 2, 4, 6 and 7.

3 With reference to the contents of Para No. 1 [ state that, the Working Plan
shared by the Respondent No. 7 ie. the RFO on Whatsapp on 12 June at 4.11

pm. with Concern of the Applicants is not just a copy of the Draft Plan but a
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copy of the Final Approve Plan. I further state that in the Disclaimer mention of

a Draft Working Plan is clerical mistake. Hereto annexed as Annexure RO-1 is

a copy of the approval Letter No. F.No.12-7/2004 (FOR)/12437, Dt.07/11/2023

_issued by the Government of India (MOEF and CC) to the Working Plan.

With reference to the contents of Para No. 2 I state that, the structure of a water
tank construction is for irrigating new plantation drip irrigation and ensure the
highest survival of plantation which is a forestry activity. I further state that the
Forest Department had undertaken construction of a Compound Wall around
the reserved forest for the purpose of its protection from encroachment and for
that purpose there was movement of ready mix concrete trucks around the said
site. The said work of ready mix is completed and each taken away from the
reserved forest land there is no machinery equipment or vehicle in the said
reserved forest land.

With reference to the contents of Para No. 3 I state that, funds have been
utilized as per the approved estimates. I state that regeneration is commensurate
with felling of trees. We have sufficient funds for future maintenance.

With reference to the contents of Para No. 4 [ state that, replacement of 88
Gliricidia trees in the area has been done as per the Guidelines in the Working
Plan. This has been done in phase wise manner, as only Gliricidia species from
2 Ha. out of total 25.52 Ha. area of Survey No. 49 has been removed.

With reference to the contents of Para No. 5 [ state that, we have removed only

Gliricidia and retain native species. Care has been taken that no any known

resting, nesting site is harmed.
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: 7. With reference to the contents of Para No. 6 [ reiterate that, the Working Plan

supplied to the Applicant is the Final Working Plan approved by the Central
Government (MOEF).

[ state that Page 252 of the Working Plan states about removal of
Gliricidia coupe wise. I state that this Guideline is in respect of the entire forest
area of the Pune Forest Division. I further state that there were around 204 trees
of various species in the park area and out of them 88 Gliricidia trees were
replaced in accordance with the Plan of the Park which has been approved by
the Eco Tourism Board. (Annexure R-6 of the Affidavit in Reply). I state that in
the area of the Park around 788 trees of native species have been planted by
replacement of Gliricidia trees. 1 state that the soil depth in the Park area is
sufficient for the proper growth of the trees of native species. The plantation is
in accordance with the Approved Working Plan.

[ state that Gliricidia trees have been felled and trees of native species
have been planted as per the Working Plan.

[ state that Volume [ as well as Volume II of the Approved Plan has been
supplied to the Applicant. The Gliricidia trees have been replaced as per the
Approved Working Plan. I state that the Objections of the Applicant are ill-

founded and the Application is vexatious and the same deserves to be dismissed

with costs. g
N
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@ VERIFICATION
[, , Shri. Mahadev Namdev Mohite, age 47 years, working as Deputy Conservator of
Forest, Pune Forest Division, Pune hereby solemnly affirm on behalf of the State of
Maharashtra Forest Department do hereby solemnly declares that what is stated in

aforesaid paragraphs is true and correct to my knowledge and I believe the same to be

true and correct.

Solemnly declared at Pune )

Dated 10™ August, 2024 )

Mahadev N. Mohite,
Deputy Conservator of Forest,
Pune Forest Division, Pune

Drafted & Settled by:-

DM Guepte
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